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0.A.No.51/95 Data:

JUDGEMENT i |

JUDGEMENT J‘

I As psr Hon'ble Sri R. Rangarajan, Namdgr (R) ﬁf
_ |

Heard Sri Krishna Devam, learned cuuﬁsel for the

|
applicant and Sri N.R. Deva Raj, learnadlcounsal for

the respondents. |( ﬂ

,1 J!

2. 1In this application dt.6=1~35 filed yndez Sec.19
of the A.T.Act, 1985, the applicant who gs a ShortL
Duty Clerk (SDC) Reserved TrainéQ;Panl P@stal Assiséant
(RTPPA) of Nandyal Division, praysd FurFL daclarati%n
that he is enatitled fPor the gran%ﬁof pr%ﬁuctivity lﬁnked

bonus applicable to the regular Postal ﬂss;stants ]

s

betuean the psriod from 1.12.82 to 16.94
Purther direction to pay the arrears uf”bonus to uﬁlch

the applicant is eligible within 3 .months from thepdata
l f
of raeceipt of this erdar. ” [

, Short duty Postal Assistant onL
Je The applicant herein joinad as /1. 1F +82 and hq

served in that capacity till 1649 1988ﬂ He stataq that
|

he was selected after a tough cumpetitﬂon and hastarFormed

quantitatively and gqualitatively the same work athhat

of Regular ‘Postal Assistants whanever ha was angaged

|
intermitteritly against vacancies of regular Postal

Ii
Assistants. By denying him the banale of produck;VLty

linked bonuys during the period from 1982 to 1988 Fhen

he worked 4s R.T.P.P.A. allouaed by thé’b Ge s oepdktmant
1

of Posts dt.5.10.1988, he has bsen subgected to vpstlle
discrimination in violation of Articles 14 & 16 &f the

Constitution. Hence, this 0A has baen”lead u;thfthe
1

apbove prayer. : H ﬁ
|

i

4 L
.
B PSR =



]

(\x

- “
| ll
applicant haafdraun our attention to a Judgement of

the Ernakulam Bench in B.A.No.171/89 at.1ﬁ.6§1990,

|
The applicants therein were alsag similarﬁ@ situated
|

|
|
|
|
|
_ |
4, Sri Kri#hna ggvan, learned counsallfor the {
i |
|
l
|
l
|
I |
as the applicant herein. Tha 0.A. No&1?1/?9 on the |

file of Ernakulam Bench was decided baaadlun the decision

!
j

in 0.4, Na.612/89 on the file of the samayﬂanch. The|
l

ratio in that;;udgement wag that no dlstlnctzon can pe

! |
made between an RTP worker and a Casual Habourer in|
! | ‘ !

granting pruductiVLty linked bonus. It #as fur ther |held
|

in that 0A tﬁat RTP candidates liks CasuFl Labourer% are

entitled to Producthxty Linksd bonus 1W(thay have ?ut
in 240 days ?f serV;ca sach year anding 31st March [for

3 years or m?re. It is further held iﬁithat OA thar

|

amount of préductivity linked bonus would be bassd Pn
|
their aVeraga monthly smolumants datermJned by lel#lng

tha total emblumants for each accuunt;né yaar of alhgl
I
bility by 12Iand aubgect to athar~cand1#1ons pr83541b8d

from time ti timae, ' ) :
5 M |

54 Sxmllar nrdar was also passed by tﬁxa Trlbuna! in

0.A. No.4sa/94 dte28.441594 uwhere the appllcants wefrs

similarly p%aced to that of tha appllcﬁnts in Q0. A.To.171/89.._

As the applicant herein is in the samal31tuatlun ar the

am

Bench and xh 0.A.N0.458/94 of this Banch, Wwe sas JL

reason in nbt extanding the same banefﬂt ta the ap%llcant

in this O.ﬂ. alsp. Learned counsel fog the respuIdents

appllcants in 0.A.No,171/89 decidad by’kha Ernaku

also falrly submitted that this case 14 covered by the

l
judgements 'guoted -above. l
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above direction should be complied within a period o
< = | '
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6o In the [result, thie application is||allowed ui
‘ \
a direction to the respondents to grant to the applicant

5-

this Bench of'ths Tribunal in ths aforesaid casasi‘ [he

. the same benefit as granted by the Ernaku}am Bench a%d
i
' |

B

l

3 months Promitha date of communication of this orde

¥

7 Tha.DAlis ordared‘accordingly. No casts}/ﬂ

dxngﬁi———————%ci,

{ R. Rangarajdn ) ( V. Neesladri [Rao )
Member (A% Vice Chairman
bto ] -1-1395 ﬂ’lﬁ’:?f-rrf

Deputy legistrar(J)CC

) kmv
To

1; The superintendent of Post Offices,
- Nandyal Division, Kurnool Dist.

2. The Postmaster General, A.P.Southern Regionp
Kurnool-=5. . i

3. The Director Geteral, Dept.of Posts,
Dak Bhavan, San%ad Marg, New Delhi.

4, The Superintendent of Post Offices,
Kurnool Divisioﬁ, Kurnool.

5. One copy to Mr.Krishna Devan, Advocate, CAT| Hyd.
6. One copy to Mr.N.R.Devraj, Sr.CGSC. CAT.Hgdl
7. One copy to Library CAT.Hyd. ol
8.0ne spare copy.
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TYFED BY CHECKED =y

COMPARED Ev ' ! APPROVED =V

IN THE CENTRAL ADMINISTR_{'A.TIVE TRHIZG.,
HYDERABAD BENCH_AT EYDERAELD -

-

THE HON'BLE MR.JUSTICE V e NEELADRT RAC
VICE~CHAT RIAK

AND,

THE HON'BLE MRo.R.RANGARAIEN 3 M{AD )

patED: YL | nggf;

. RDER/JULDGEMTH
MOAO/R&IMCQE}..DJO-
: ‘ LN
- . /
OoAnNOt M ‘ |
51 Jag, .
- T.A.No., - (w.p. J
Admikted ang 10terim directions
‘issudd, o '
!
Allowed, o _
g‘\; n “ ) . l
, ﬁ&syoseg of with directions.
Disfrissed. o gﬁ“

Dismissed as withdrawn qubﬁﬁ&

.;Dismissed for default,

HOrdEfed/Rejected






